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v e rsu s

l^nijn. o f  In d ia  « o th e rs  -  r.pondents.

- h r i  \2v?c;ri Uju'-sel fur «$>;olicent.
o h r i  i> .C .r r ip a th i <-ounssl £or »iespondents.

ih e  Hon, Mr. J u s t i c e  U .C ,S r lv ? st.a v  ,, V.C.
•■■'he ripn. >^r. xC. JiJaw a, .^djr.fK^cer _̂_____

(Hon. M r .J u s t ic e  U :-  c ir iv a e ta v a , V .C .)

j.“he a p p lic a n t  was - x t r a  Jept  ̂r tn e n ta l  -d e liv e ry
Agent at the branch p o s t  o f f i c e , 3 -voahiari. I t  eppesu:s
th a t  a c r im in a l com p la in t wns lo c k e d  (a.:ci-',st th e

nair.ed S l-r i D u lare  
a p p lic a n t by ona p e r so r / regard in g  stig;p.ing o f  h e i f e r  o f

a p p lic c n t  vms la  car on ar c a st  sc an:, s e n t  to

J a i l  b u t Was r e l e a s s j  on b a i l ,  ^'he s ^ ld  i<am I^ulare

r ep o rted  th e  m atter  to  th e  InspectoJ: o t  p o s t  j f _ i c e

and c o n s e n t l y  th e  a p p lic a n t v?as p u t o f t  duty on 

7 .8 .8 8 ,  <4ccording to  th e  a p p lic a n t h e  hes pu rchased

th e h e i f e r .  Snquiry vJas made and c h a tg es  were n o t  p roved , 

xhe d i s c ip l in a r y  a u th o r ity # n e v e r th e le s s ,  avjarded th e  

punishm ent o f  removal f r ^  s e r v ic e  v id e  ord er d ated

3 1 ,3 ,8 9  w ith o u t r ec o rd in g  any reason  fo r  h i s  d isa g re em e n t  
vjith th e  f in d in g s  o f  t h e  enqi i r y  o f f i c e r ,  The ap.^eal 
p r e fe r r e d  by th e  a p p lic a n t  v âs remanded back to  th e

resp on d en t No, 1 fo r  a de-novo trisQ. form th e  s ta g e

o f  examing th= iJnquiry rq p ort and pas.sing  th e  punishm ent 
o r a e r .I n  th e  t r i a l  th e  d is d p lin a r y  a u th o r ity  u p h eld  
h i s  p r e v io u s  punishm ent. Angther ^ p e a l  vjas p r e fe r r e d  by 
th e  a p p lica rt vjhichwas a l lowed and th e  a p p lic a n t  was f u l l y
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exssnarated. I t  appears t h a t  no a c t io n  has  y e t  been taken«

2. - '̂he g r iev a n c e  o f  tine ap p l ic a n t  is t h a t  
he has been p u t  o f f  du ty  and he has n o t  been p a id

allowance o f  t h a t  p e r io d .  The r u l e s  p ro v id e  t h a t  nobody

can c la im  as a r i g h t  any a l lo ^ ’ances fo r  t t e  p e r io d  he 
v;as onput o f f  du ty ,  -i-’he same has r i g h t l y  be n p ro v id ed

in  fi.C.A Rules .  2hey canno t  g e t  s a l a r y  and they  g e t

alloi'jances in  r e s p e c t  o f  ‘misconduct*# in s t e a d  the',

d i s p u t e  appears  to  be a p r i v a t e  d i s p u te  bervjeen the

f i a r t i e s  and i t  cannot  be  saio^ a rr, i3c>adact.» whichis

r e l a t a b l e  to  h i s  p r i v a - e  d isp u te  and th e  a p p l i c a n t

contends t h a t  h6 has n o t  s to l e n  the  h e i f e r  b u t  he has

purchased  i t  w ith  th e  o th e r  person# i t  may te a c r im in a l

case  and may be a case  o f  c i v i l  l i a b i l i t y .  The ^ p l i c a n t  
should  n o t  have te en  d e r i v e d  o f  th e  e n t i r e  a l lowances.

3. -l ĥe e p p l i c a t i ' ^ n i s  al lowed in  p a r t  and the  
responden ts  a re  d i r e c t e d  to  pay the  allovjances t o t h e  
a p p l i c a n t  from tihe s t a g e  o f  enquiry  o f  cicerfe r e p o r t
in which i t  has t e e n  s t a t e d  t h a t  t h e  cha rges  a g a i n s t  t h e

ap p l ican t  v?ere no t  proved®

4. 'fhe ^ p l i c a t i o n  is d isposed  o f  as above# 
i t h  iwith ho  o rd e r  as t o  c o s t s .

W i .  i '- '-
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